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ORETSMT Shodon Sinah, counsel for the
? applicant.
ShoM. L Verma, counsel for the

raspondents.

We  have heard the 1d.  counsel for the vib)

¢ ¢ ¢ ¢

applicant and Shiu ML L. Verma, COUNSE for the

recsoandents an this=  application in  which the

appiicant had challenaed his transfer as a Staff (a
Driver from the Circle Office to M.M.5. When the
case was Taken uo todav Shom.L.Verma produced a copv
of memo dated 38.03 77  a copy.of which has been
arven to thne 1d. counsel  tor the applicant in
precence of the aoolicant. td, counsel for the
applticant fairly  zocepted that in view of the order ‘e
pas<ed by the  resoondents  dated 30.3.97 the
pplicant has  been  accorded the relief claimed n
the 0 AL substantially and  he would not like to
press the applicaiion  any further,  Accordinaly the
appliration is dismiszed as not nressed.
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